
 277.0  Matter  Under

 of  the  House.  Now  we  come  to  the
 main  motion,  on  the  report  of  the
 BAC,  The  question  is:

 “That  this  House  do  agree  witk
 the  Third  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  19th  March,  1980.”

 The  motion  wus  adopted

 MR,  DEPUTY-SPEAKER:  Now,
 Mr,  Jaffer  Sharief.  He  hag  to  make
 a  statement.

 14  hrs.

 STATEMENT  RE,  DERAILMENT  OF
 BARAK  VALLEY  EXPRESS  ON
 NORTHEAST  FRONTIER  RAIL-
 WAY

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  C,  K.  JAFFER  SHARIEF):
 Sir,  with  deep  sense  of  regret  I  rise
 to  inform  the  House  that  about  04.30
 hours  on  20th  March,  1980  while  11
 Dewn  Barak  Valley  Express  wag  on
 run  between  Dihakho  and  Mupa  sta-
 tions  on  Lumding—Badarpur  Hill
 seetion  of  Northeast  ‘Frontier  Rail-
 way,  4  coaches  next  to  the  engine  de-
 railed  of  which  one  capsized.  Ac-

 cording  to  the  information  so  far
 available  8  persons  are  feared  dead,
 11  sustained  grievous  injuries  ang  13
 simple  injuries.

 Immediately  on  receipt  of  informa-
 tien,  medical  relief  van  accompanied
 by  Medical  Superintendent,  doctors,
 Divisional  Railway  Manager,  and
 other  railway  officers,  was  rusheg  to

 the  site.  Ex-gratia  relief  has  been
 arranged,

 Chairman,  Railway  Board  and
 Member  Engineering,  have  flown  to
 the  site  of  accident,

 ।  am  sure  the  House  will  join  me  in
 cenveying  our  heartfelt  sympathies
 to  the  members  of  the  bereaved  fami-
 lies.
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 MATTERS  UNDER  RULE  377

 MR.  DEPUTY-SPEAKER:  Shri
 Samar  Mukherjee.

 (1)  ReEpoRTED  AGITATION  BY  YUVA
 CONGRESS  AND  CHHATRA  PARISHAD
 In  West  BENGA  DISRUPTING  sUp-
 LIES  OF  ESSENTIAL  COMMODITIFS
 To  ASSAM.

 SHRI  SAMAR  MUKHERJEE
 (Howrah):  In  the  morning,  there
 was a  hot  discussion  and  the  Speaker
 expressed  the  view  that  on  this  rule
 377  matter,  the  Prime  Minister  will
 make  a  statement  here,  but,  unfor-
 tunately,  she  is  not  here.  In  the
 House,  many  members  demanded  a
 special  debate  And.  without  giving
 up  our  right  to  demand  a  full  discus-
 sion  on  this  issue,  I  am  reading  this
 statement  under  rule  377.

 MR.  DEPUTY-SPEAKER:  What  ,ou
 stated  now,  you  have  not  stated  in  this
 written  thing  under  rule  377.

 SHRI  SAMAR  MUKHERJEE:  In
 the  morning  regarding  this  rule  374.0
 matter,  the  Speaker  expressed  1:
 desire,  that  the  Prime  Minister  shoula
 reply.

 MR.  DEPUTY-SPEAKER:  That  19
 not  found  here.

 SHRI  CHANDRAJIT  YADAV
 (Azamgarh):  Before  reading  he  is  द ए-
 ing  the  backgreund.

 SHRI  SAMAR  MUKHERJEE:  It
 was  supposed  that  the  Prime  Minis-
 ter  will  give  the  reply,  though  it  is
 not  binding  on  her.

 MR.  DEPUTY-SPEAKER:  That
 only  will  come  in  the  report.

 SHRI  SAMAR  MUKHERJEE:  That
 I  know.  But  the  Speake,  expressed
 a  desire.  The  Prime  Minister  was
 present  here.  In  her  presence,  the
 hon.  Speaker  said  ‘we  hope  the  Prime
 Minister  will  make  g  statement  en
 this’.


